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(b) if so, how far this is true; and

(c) what steps are being taken in this
regard? i

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b)
No such Press report has come to Govern-
ment’s notice. It is, however, true that the
incid of Isch Heart Disease
(beart attack) is comparatively higher
among officers than among Junior Com-
misgioned Officers and Other Ranks,

(c) Appropriate measures are being
taken, e.g., stress on proper exercise
medical examination at regular intervals
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rationalising them. They showed great
understanding for India’s economic prob-
lems, particularly in regard to her trade
with the EEC and evinced interest in in-
creasing Indo-British economic collabo-
ration. A copy of the Press release issued
at the end of the talks is placed on the
Table of the House. [Placed in Library-
See No. LT-6003/73].

12.00 brs.
RE. ADJOURNMENT MOTION
SHR] JYOTIRMOY BOSU (Diamond

Harbour): Sir, I have given notice of an
adjournment motion about the failure to

and general health education on p
tive aspects of heart disease.
Indo-British Talks in London

4707. SHRI P. A. SAMINATHAN:
SHRI SHIV KUMAR
SHASTRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indo-British talks held
in London in November, 1973 entered
into the final round of talks; and

(b) the broad outlines of the topics dis-
cussed and the decisions arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The annual Indo-British bilatera] talks
were held in London from 20 to 22 Nov-
ember, 1973. These talks, at the official
level, take place at roughly annual inter-
vals and are held alternately in Londom
and Debhi.

(b) The talks covered a gemeral re-
view of recent major world develop-
ments, the situation in the sub-continent
and ncighbouring areas, and bilateral
matters, Much time and attention was
devoted to discussion of bilateral matters,
more particularly problems relating to
visitors’ entry into UK and immigration.
The British Government agreed to look
into their current procedures for the
grant of entry certificates with a view to

p the minorities in the country. It
has already taken seven lives and hund-
red people have been stabbed.

MR. SPEAKER: 1 have already given
a ruling. -

SHRI JYOTIRMOY BOSU: We waat
to press the adjournment motion. The
Government have failed to protect the
minorities. I have given notice of an
adjournment motion in writing.

MR. SPEAKER: Your giving notice in

writing does not guarantee that I give
coasent.
SHRI JYOTIRMOY BOSU: May &k

read it out?
MR. SPEAKER: No.

SHRI JYOTIRMOY BOSU: The rules.
give me some rights.

MR. SPEAKER: Do not bring it every
day.

SHRI JYOTIRMOY BOSU: If every
day the minorities are killeld and the
Government fails to protect them, we
have to bring it before the House....
(Interruptions)

MR. SPEAKER: 1 have given my
ruling. It is a law and order subject.

I have not called any member. I am not
allowing any member to raise it.

I have made the position clear. I am
not allowing any member.
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SHRI H. N. MUKERJIEE (Calcutta-
North-East): Sir, you have very kindly
permitted me to make a submission.

While we all appreciate that the law-

and order as such falls within the ambit
of the State Legislature, the fact of com-
munal disturbances leading to a disturb-
ance of national integration which comes
very definitely within the jurisdiction of
this House and the breaking out of com-
munal disturbances very near the capital
city of this country along with communal
and quasi-communal disturbances in other
parts of the coumtry happening at the
same time, surely comes within the sphere
of our discussion and, to that extent, I
feel that even though this particular
metion howsoever worded might not be
amenable to the kind of rules and com-
ventions we have, at least we should have
A discussion on this matter.

SHRI VIKRAM MAHAJAN (Kangra):
‘We are equally concernod with the dis-
turbances that are takimg place in the
country. But there are some parties
which are imterested in creating disturdb-
ances. It is purely a law and ocder prob-
lem. An effort is being made to give it a
commena] tinge so that they can bring
it within the ambit of this House. I sub-
mit, it is purely 2 law and order problem
which comes within the jurisdiction of
the State Goveriment and the State
Assembly. By giving it a communal
tinge, they cannot make it a natiomal in-
fegration problem and ask the House to
sit on it. This is aot a problem for this
House to discuss. It is purely a law and
order problem and, therefore, only the
State Governmest i competent to deal
with it.

off ma fwd (aiwr) : weuw
WERT, T WA A SATF WTFAN AT
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MR. SPEAKER; Yesterday, these two
motions came. One was about the inter-
-State boundary dispute. Yesterday I said

Ny
I would allow a discussion on the inter-
State boundary dispute. In the present
caso—he has brought it again teday—I
made a very clear observation that o far
as violence and law and order are con-
cerned, it is a State matter. So far as this
question of communal disturbances is coe-
cerned, 1 do pot deny any discussion am
that,

As regards violence and law and order,
in that case, as you have rightly observed,
we have been allowing Calling Atieation,
we have been allowing discussion on it,
not in the form of an  adjourdment
motion, because, in that cage, as this has
happemed in a State, all that the Minister
can ceme out with a statement is just the
the reproduction of information that he
gets from other sources. But on this
specific issae about the communal dis-
turbances, 1 would ask the Home Minis-
ter to come out with 2 statement some-
time.

AN HON. MEMBER: When?

MR. SPEAKER: Today or as early as
possible.

SHRI JYOTIRMOY BOSU: Why not
a discussion under rule 1937

MR. SPEAKER: But in that discussion
you wifl have to be very careful. But you
are never; that is the reason I am afraid
of you.

SHRI JYOTIRMOY BOSU: This is
rather uncalled for, Sir. 1 am very care-
ful.

MR. SPEAKER: You will have to
convince me sometimes. So, that is the
position. I made it very clear yesterday.

SHRI JYOTIRMOY BOSU: What
about discussion under rule 1937

MR. SPEAKER: We shall see later
on. We have dil under
rule 193 twice a week, We shall see. I
cannot ‘assure you.

SHRT JYOTIRMOY BOSU: Sir, I
want to make a submission. You have
made some adverse comments about me. .
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MR. SPEAKER: That is not meant to
be taken in a scrious manmer. Sometimes
we make friendly remmarks.
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MR. SPEAKER: I am thinking of
keeping all treublesome members at a

distance from me! He is very ngar me.
You are just opposite. please sit down.
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SHRI JYOTIRMOY BOSU: One sub-
mission, Sir. Please allow a discussion
under rule 193 because seven lives have
been lost and husdreds bave bsen atab-
bed. 1If you cammot fix it this week, we
can have it on Monday. 1 wapt an asagr-
ance from you.

MR. SPEAKER: We have to abide by
the rules.

Papers to be l2id on the Table,

—

12.13 brs.

PAPERS LAID ON THE TABLE

ANNUAL  ADMINISTRATIVE REPORT AND
REPORT ON WORKING oF MRIPC anD
MRTP AcT FOoR THE YEaR 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table:—

(1) A copy each of the following
papers under section 62 of the
Monopolies and Restrictive
Trade Practices Act, 1969:—

(i) Annual Administrative Report
on the working of the Mono-
polies and Restrictive Trade
Practices Commission for the
period 1st January, 1972 to
316t December, 1972,

(i) Report on the working and ad-
ministration of the Monepo-
lies and  Restrictive Trade
Practices Act, 1969, for the
period 1st January, 1972 to
31st December, 1972,

(2) A statement (Hindi and English
versions) explaining the reasons
for not laying simultaneously
the Hindi version of the above
Reports.

[Placed in Library. See No. LT-5982/
73].



